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Counsel for Applicant present and submitted the preliminary arguments. Prima facie

ORDER

case is made for admission of the Application for hearing. Therefore, Application is
admitted for hearing. At this stage, Counsel for the Corporate Debtor caused
appearance and submitted that time be granted for filing counter. At request, time is
enlarged with the direction that counter shall be filed before next date of hearing.

Matter is posted for arguments. Put up on 18.01.2018 at 1 0.30 A.M.
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